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By Hon'ble Mr. S. Das Gupta AM

This applilcation has been filed seeking
review of the judgment and order date" 4412.1996 by
which the 0.A., No.970/93 was disposed of.

2. The aforesgid 0.A. was filed challenging
the order dated 27.8.1992 passed by the Disciplinary
authority imposing onrthe applicant penalty of removal
from sérvice. The O.A. was decided on a short point
of law. It was held that entire proceedgns: against
the applicagnt was vitiated by examinagtion of two
witneeses, who were not named in the charge sheet
without giving any Opportunity to the applicant to
Cross ekanﬁne them. The impugned order was, therefore,
quashéd with the direction to the respondents to
reinstate the applicant forthwith. They were given
liberty to proceed against the apgplicant inc ase they
felt that such proceedings were warranted. It was also
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